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GOVERNMENT OF KERALA
Law (Legislation-E) Department

NOTIFICATION

No. 23475/Leg. E1/2018/Law. 20th December 2018

Dated, Thiruvananthapuram, 5th Dhanu, 1194
29th Agrahayana, 1940.

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to authorise the publication in the Gazette of the
following translation in English language of the Kerala Police (Amendment)
Act, 2018 (31 of 2018). -

By order of the Governor,

B. G HARINDRANATH,
Law Secretary.
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[Translation in English of “2015-081 c&0g canelad (cernol) @&

published under the authority of the Governor.]
ACT 31 OF 2018

THE KERALA POLICE (AMENDMENT) ACT, 2018
An Aet further to amend the Kerala Police Act, 2011,

Preamble.—WHEREAs, it is expedient further to amend the Kerala

Police Act, 2011 for the purposes hereinafter appearing;

Bt it enacted in the Sixty-ninth year of the Republic of India as
follows:—

1. Short title and commencement.—(1) This Act may be called the
Kerala Police (Amendment) Act, 2018. ‘

(2) 1t shall be deemed to have come into force on the 5th day of
November, 2018.

2. Amendment of section 112.—After sub-section (4) of section 112
of the Kerala Police Act, 2011 (8 of 2011) (hereinafter referred to as the

principal Act) the following sub-sections shall be inserted, namely:—

*“(5) The Chairperson of the State Authority or any Member or
Members authorized by hini, as the case may be, may, for the purpose of
performing the functions of such Authority efficiently, take an independent

or joint decision on the applications filed before such Authority.

(6) The Chairperson of the District Authority or any Member or
Members authorized by him, as the case may be, may take independent or
joint decision on the applications filed before such Authority.™.

33/4733/12018/5-11.
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3. Special provision in respect of some pending applications and
certain other matters—Notwithstanding anything contained in the principa_l‘
Act or rules made thereunder or in any judgment or decree or order of
any Court, the provisions of sub-sections (5) and (6) of section 112 shall
apply to all applications filed from the date of commencement of the
principal Act as amended by this Act and are pending disposal before the
State Authority or the District Authority as the case may be, and to all
matters which are to be decided, by such Authorities, further in pursuance

of the judgment of any Court.

4. Repeal and saving.—(1) The Kerala Police (Amendment)
Ordinance, 2018 (56 of 2018) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance shall be

deemed to have been done or taken under the principal Act as amended
by this Act.
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GOVERNMENT OF KERALA
Law (Legisiation-E£) Department

NOTIFICATION

MNo.413/Leg E1/2019/Law, Dated, Thiruvananthapuram 2" December,2019
16" Vrischikam, 1195
1™ Agrahavana. 1941,

in pursuance of clause (3} of Article 348 of the Constitution of Tndia, the Governor of Kerala is
pleased to authorise the publication in the Gazette of the following translation in English language of

the Kerala Police { Amendment) Act, 2019 (8 of 2019).

By order of the Governor,

ARAVINTHA BABU P K.,
Law Secretary.

This & & digitally signed Gazetie.
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[Translation in English of “ 2019-98i ¢#:08 eaoallry (eesnail) @ ” published
under the authority of the Governor.]

ACT 8 OF 2019

THE KERALA POLICE (AMENDMENT) ACT, 2019

An Act furither to amend the Kerala Police Act. 2011,

Preamble ~WHEREAS, it is expedient further to amend the Kerala Police Act, 2011 for the
purposes hereinafter appearing;

BE it enacted 1 the Seventieth Year of the Republic of India as follows:—

1. Short title and commencement—~ (1) This Act may be called the Kerala Police
{Amendment) Act, 2019,
(2) 1t shall be deemed to have come into force on the & day of January, 2019,
2. Amendment of secrion 101~ In the Kerala Police Act, 2011 (8 of 2011) (hereinafter
referred to as the principal Act), sub-section (6} of section 101 shall be omitied.
3. Repeal and saving.— (1} The Kerala Police (Amendment) Ordinance, 2019 (32 of
2019) 15 hereby repealed.
{2} Notwithsianding such repeal, anything done or deemed io have been done or any
action taken or deemed to have been taken under the principal Act as amended by the said
Ordinance shall be deemed 1o have been done or taken under the principal Act as amended by

ihis Act.
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